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Ensuring smooth movement of vehicles carrying animals in view
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The House then adjourned for lunch at fifty-seven minutes past one of
the clock.

The House re-assembled after lunch at three of the clock.

tTransliteration in Urdu Script.
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MR. DEPUTY CHAIRMAN in the Chair.
GOVERNMENT BILLS (Contd.)

The Chartered Accountants (Amendment) Bill, 2005
The Cost and Works Accountants (Amendment) Bill, 2005,
and

The Company Secretaries (Amendment) Bill, 2005

MR. DEPUTY CHAIRMAN: We shall now take up the Chartered
Accountants (Amendment) Bill, 2005; the Cost and Works Accountants
(Amendment) Bill, 2005; and the Company Secretaries (Amendment) Bill,
2005.

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Sir, the entire House
wants to know your view.

MR. DEPUTY CHAIRMAN: | declare my interest that | am a Chartered
Accountant.

THE MINISTER OF STATE OF THE MINISTRY OF COMPANY
AFFAIRS (SHRI PREM CHAND GUPTA): Sir, | beg to move:

That the Bill further to amend the Chartered Accountants Act, 1949, be
taken into consideration."

"That the Bill further to amend the Cost and Works Accountants Act,
1959, be taken into consideration."

"That the Bill further to amend the Company Secretaries Act, 1980, be
taken into consideration."

Sir, the Chartered Accountants, the Cost and Works Accountants and
Company Secretaries are the three professions which play very important role
in the corporate sector. These professions are regulated by three statutory
Institutes - the Institute of Chartered Accountants of India, the Institute of Cost
and Works Accountants of India, and the Institute of Company Secretaries of India
which have been set up under the Chartered Accountants Act, 1949; the Cost
and Works Accountants Act, 1959; and the Company Secretaries Act, 1980,
respectively. Sir, the regulatory measures regarding these three Institutes
were introduced
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